Title: Made a statement on the bomb plast incident occurred at Inter-State Bus Terminus Delhi on 26 July, 1998.
15.13 hrs

THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI): Mr. Chairman, Sir, on 26th July, 1998 at about
11.30 hours, a powerful bomb explosion occurred in a Haryana Roadways Bus soon after it had arrived at the
Inter-State Bus Terminus, Delhi. The rear portion of the bus has completely ripped off and four other buses
which were nearby, were also partly damaged. The unfortunate incident led to the death of two persons and
injury to the other four persons. The loss of life is too precious to be compensated. However, the Government of
the National Capital Territory of Delhi have, in order to provide some immediate relief to the victims, announced
an ex gratia payment of Rupees one lakh to the next of kin of those who lost their lives in this incident and Rs.
10,000 to each of those who sustained injuries.

The investigation into this incident is in progress. It, however, appears that this is a part of diabolical design
perpetuated by elements inimical to the security and integrity of this country over the last few years. The
National Capital Territory of Delhi and its adjourning areas have since 11th December, 1996 witnessed as many
as 40 such blasts including the last one which occurred yesterday.

I would like to inform this august House that Delhi Police has been able to solve 36 bomb blasts incidents out of
these 40 with the arrest of 14 suspected militants, including 7 foreign nationals during the last few months.
There are reports that these bomb blasts were organised by the ISI outfit of Pakistan led by a militant group
headed by Zaki-ur-Rehman and Abdul Karim Tunda.

In addition, Delhi Police and Hyderabad Police have, through sustained efforts, been able to expose Pakistan ISI/
Lashkar-e-Taiba network operating in India as a result of which four Pak nationals, one Bangladeshi national
and a key Indian collaborator based in Hyderabad were arrested. A substantial quantity of arms and ammunition
including 50 kilograms of RDX was recovered from this gang on 1st July, 1998.

This was followed by another breakthrough when Delhi Police, on 10th July 1998, recovered 18 kilograms of
RDX and sophisticated timer devices from a truck in Punjabi Bagh area of Delhi. This led to the arrest of two
persons suspected to be Punjab militants.

I take this opportunity to assure this august House that the Government will not leave any stone unturned to
eliminate any threat to the security and integrity of our great country. ...(Interruptions)

SHRI K. KARUNAKARAN (THIRUVANANTHAPURAM): Today morning the Leader of the Opposition and
Members from this side raised a number of issues. ...(Interruptions)
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MR. CHAIRMAN : Please take your seat.

">SHRI N.K. PREMCHANDRAN (QUILON): What about other incidents in Delhi? Are they also because of
the ISI? About so many other incidents also we have raised questions.

MR. CHAIRMAN: Please take your seat. I will tell you the position. Rule 372 says:



"A statement may be made by a Minister on a matter of public importance with the consent of the Speaker but
no question shall be asked at the time the statement is made."
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... (Interruptions)
MR. CHAIRMAN: Regarding law and order situation he will give a statement tomorrow.

SHRI L.K. ADVANI: Sir, this morning, three issues relating to the Ministry of Home Affairs were raised. One
was about the bomb blast; the second was in respect of a lady Member, Shrimati Rama Devi, who spoke about
the security provided to her; the third was the general situation of crime in Delhi (Interruptions) and the fourth
was the Maharashtra Government's decision in respect of certain people living there, whom it had deported.
These were the four issues that were brought to my notice by the Minister of Parliamentary Affairs.
(Interruptions) I am not yielding. (Interruptions)

I said, "I will deal with every one of them. So far as the first issue of bomb blast is concerned, I would make a
statement in the afternoon because it occurred yesterday. So far as the Maharashtra issue is concerned, we would
have to get information from Maharashtra and, therefore, I will make a statement in that regard tomorrow.
(Interruptions) In respect of Shrimati Rama Devi, who had met me personally, I instructed the Home Secretary
in her presence to provide mobile security to her. On the fourth issue, I pointed out that in the list of questions
for tomorrow the first question raised by an hon. Member from the Opposition relates to crime in Delhi so that
we could have ample opportunity to discuss it. I do not want to make a general statement. (Interruptions) I am
not yielding. (Interruptions)

I have myself publicly said that the Government is not happy with the law and order situation in Delhi. In fact,
our view has been that in the last four or five years, the internal security climate in the whole country has been
deteriorating. (Interruptions)

SHRI PRAMOTHES MUKHERIJEE (BERHAMPORE) : This is why we are asking this question.

SHRI L.K. ADVANI: But I said that I will say whatever I have to say during the course of the Question Hour
tomorrow. (Interruptions)

SHRI A.C. JOS (MUKUNDAPURAM): What about the Gujarat problem? (Interruptions)

SHRI L.K. ADVANI: Shri Jos, I am not yielding. I have not yet completed. (Interruptions) All right, I will
answer that. There is a demand for everything. This episode which is being referred to took place last week. If
the hon. Member had raised it in the House this morning, I would have been able to say when I would reply on
this point.

I will not be able to say anything now except to say that I believe that though the situation is not happy in so far
as law and order 1n Delhi is concerned, the manner in which the Delhi Police 1s handling 1t 1s quite satisfactory.
(Interruptions) In my statement on the bomb blast, I have said, "To be able to find out the culprits in thirty-six
out of forty bomb blasts that have taken place in the last one and a half years is no mean achievement.' It is a
singularly good achievement. Therefore, I say that even though something has been achieved, a lot more needs
to be done so that there is a sense of security in the mind of the average citizen of Delhi and this Government is
determined to achieve that. (Interruptions)

SHRI PRAMOTHES MUKHERIJEE : We demand a thorough discussion on the internal security scenario.
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15.24 hrs.
(At this stage Shri Mohan Singh and some other honourable members left the House.)
MR. CHAIRMAN : He has agreed to make a statement tomorrow.

SHRI A.C. JOS : When he replies tomorrow, let him kindly have some reply regarding the Gujarat incident also.
fret T 32 (WideRT): |uEfa s, 79 91| ) o EEr S L (Saye)

MR. CHAIRMAN: The hon. Minister has agreed to reply tomorrow.

... (Interruptions)

MR. CHAIRMAN : Please take your seat. Now, we will take up Matters under Rule 377.
... (Interruptions)

KUMARI MAMATA BANERIJEE (CALCUTTA SOUTH): Sir, we should have a general discussion on the law
and order situation existing in the whole country.... (Interruptions)

MR. CHAIRMAN: Madam, please take your seat. The hon. Minister of Home Affairs has already said that he
would give the details tomorrow.

... (Interruptions)
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SHRI RAJESH PILOT (DAUSA): Sir, we had raised the issue of atrocities committed against the women in the
States of Rajasthan and Gujarat. ... (Interruptions) An assurance was given by this Government that a statement
would be made. But, so far the statement has not been made. ... (Interruptions) The first phase of the Budget
Session is over. ... (Interruptions) Now, the Session is also going to be over. ... (Interruptions) Till now the
Government has not made the statement. This is the credibility of the Minister. ... (Interruptions)

MR. CHAIRMAN: The hon. Minister has just now stated that he would make a statement tomorrow.
... (Interruptions)

MR. CHAIRMAN: Please sit down.

... (Interruptions)

MR. CHAIRMAN: You can raise all these issues tomorrow during the 'Zero Hour'. The hon. Minister has
already stated that he would reply tomorrow.

... (Interruptions)



MR. CHAIRMAN: Now, we will take up matters under Rule 377.
... (Interruptions)

... (Interruptions)

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, AVSM (GARHWAL): Sir, the law and order
situation 1n all the States must be discussed -- not only in Rajasthan, but also in West Bengal and Bihar. ...
(Interruptions)
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We want a full-fledged discussion on the law and order situation prevailing all over the country. ...
(Interruptions)
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MR. CHAIRMAN : Please hear him. Let him complete.
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MR. CHAIRMAN: He will be making a statement tomorrow regarding the law and order situation in the
country.

... (Interruptions)

15.34 hrs (Mr. Speaker in the Chair)
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MR. SPEAKER: Shri Advani, would you like to respond to the law and order situation?
SHRI L.K. ADVANI: I have already said about it.
SHRI RAJESH PILOT : Sir, he has already responded and I was reacting to it...(Interruptions)

MR. SPEAKER: You have to observe some procedures here. Please understand it.
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MR. SPEAKER: Hon. Home Minister has already responded to it.
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SHRI L.K. ADVANI: We can have a full discussion in the House on the internal security environment in the
country...(Interruptions)

SHRI RAJESH PILOT: We must have a full discussion particularly on the States where the situation has gone
bad can be considered.

MR. SPEAKER: Now, Matters under Rule 377.



